02.02.2009

CA No. 284/2008

Mr. P.N.Jatti, Counsel for applicant. ‘
Mr. V.S, Gurjar, Counsel for respondents.

Heard learned counsel for the parties,
For the reasons dictated 'separa‘tely,' the OA s
disposed of.
(8.URA & RT)
- MEMBER (A)
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'(By Advocate: Mr. V.S, Gurjar)

IN'THE CENTRAL ADMINISTRATIVE TRIBUNAL
JAIPUR BENCH :

* Jaipur, this the 02nd day of February, 2009

ORIGINAL APPLICATION MO, 284/2008
CORAM:
HON;BLE MR. B.L. KHATRI, ADMINISTRATIVE MEMBER
Hassan Mohd. son of Shri JanaB Phool Mohd. by caste MUer‘h,‘ aged
about 60 years, resident of 21, Khendala House, Sansar Chandra
Road, Jaipur.. Presently retired as Printing Super\fi‘sor, office of

Directorate of Census, Op"“ation Rajasthan, GB Jhaiana _D‘oongri,‘
Jaipur. - BT

....APPLICANT
(By Advccate: Mr. P.N, Jatti)
VERSUS
1. Union of India through the Registrar General and Census
Commissioner India, 2A Mansingh Road, New Delhi.
2. Deputy Director (Controhgng Officer), Directorate of Census
Opmauﬁu, 5~ B, .Jumana Doongri, JaiDUi" -
....RESPONDENTS

CRDER (ORALY -

PER HON'BLE MR, B.L. KHATRI

This OA has been filed for not releasing the retiral benefits of the

“apptlicant. The ap‘plicant was retired on superannation on 31.03.2008.

The retiral benefits of the applicants has been withheid for the reasons.
that following cases are pending against him.- '

(iy  Two judicial eases (Case No. 03/2005 & 23/2005) are
pending before the \.WI; Court
(i} A disciplinary case was mltxated against the applicant

under Rulg 16 of the CCS (CCA} Rules, 1965 vi ide hemu

No. F 3{33) Cen/Estt/2001/3602 dated 15.07.2002 and

charges were levealed against him and & penally of

reduction " of pay of the applicant by two stages from.

Rs.8125/- to Rs.7775/- in the time Qcale ot pa‘y' 'y"!ithOUt -

- cumulative aff ect for a period of one vear or &ill his
D

:et;r;—.meuu, whichever earlier Witﬁ iﬁ“nncuxquc €1 :LL was
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awarded vide R-‘a‘"trar General India’s letter No.
(i Another discipiinary nroceed'na was Initiated aaamst the

afl ;u’n_c:f‘t under Rute 14 o5f the CC5 (CCA) RUIQS, 1965 vide

Mamo No. F 3(33) Cen/Estt/2007 datad 09.04.2007, which
was concluded on 16.05.2008 and the applicant was
awarded with penszlty of Censure.

S22, After nearing the learned counsef for the parties, I find that
impact of these disciplinary/ court cases had not been considered by

the respondents and they have not passed any specific order for
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withholding of retiral benefits of the applicant. Accordingly, th
applicant is directed to give a detailed representstion including the
impact of all the disciplinary proceedings and court cases for not
releasing his retiral benefits, Such s representati'on shall be filed
hefore the appropriste authority within a period of 15 days from the
day of this order. If such & representation is filed within the aforesaid
period, in that eventuslity the respondents are directed- to pass a
speaking & reasonad order within a month from the date of recsipt of
such representation b-y‘ the applicant. The respondents are salso
directed to release the  provisional pension to the applicant
irr;.media'teiy, if it had not already been done so. In case the applicant
is aagrieved by the order {0 be pas aed bv the respondents, he can

-~

approach this Tribunal again.

3. With thase observations, the OA is dispasad of with no order as

to coéts.



